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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
*kk

--—.—-—-—--——-—-—m——_-

k,Sundara Raman - ..VApplicant.

Vs T | !
1. The Union of India, rep. by its
Secretary, Min.of Finance,
North Block, New Delhi,

2. The Accountant General, ‘
Andhra Pradesh-1I,Hyderabad.

3. The Pay & Accounts Officer,
- 0/c the Collector of Gentral Excise,
-Kannavarithota, Gunturvi.

"t - - - ~._Respondents,
Counsel for the applicant :+ Mr.V.Jogayys Sarma
Counsel for the respondents t Mr.V.Rajeswara Rao,Addl,.CGSC.

CORAM:
THE HOS'BLE SHRI R,RANGARAJAN : MEMBER (ADMN,)
THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)
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CRIER

ORAL CRDER (PER. HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.Vemkat Raoc for Mr.V.Jogayya Sa;ma. learned
counsel for the applicant ard Mr.V.Rajeswara Rao, learned

counsel for the respendents,

A
2. The applicant im this OA is retired Superintendent of
Central Excise, UI'!C or nis CoLiIcgQuUe s CLL DeNNMIML LIS ~aam

T.A, 45/88 praying for a direction to fix his pension ¢ ﬁ;418
per momth wee.f,, 1-1-79 ,5 per the memeramdum F.No.1(3)-EV/83
dated 22-10-83 and te payrihe difference of pension paid and

payable between 1-1-79 uptc date, .That TA was disposed of by

holding that the clarification sought to be given between the
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after that date, " is 1llegal and contravenqslArtiele 14 of
the Cemstitution of India and bm that basis it was directed
that the respondents should extend the benefit stipulated im
Para 3(111)_(;) (11), (b) (4ii) namely, "full gearness pay
appropriate to the pay equal to such average emolument, shall
be added to thé average emoluments®, shall be given to the
petitioner irrespective of the date of his retirement, With

the abcve direction that TA wasS allowed.

3. The applicant ia the present OA alsc prayed for a similar
relief as he he is also retired as 3 Dy.Cffice Superintendent
before the crucial date. He submitted a representatien dt,24-1-
to the respendent authorities to give Bim the same bemefit as

was granted to Mr,B.Ramamurthy in TA,45/88. That representatiernms
was rejected by the impugred letter No,PAD-I/IV/Pen/1994/541

dt. 11-2-1994 (Page-a); Ahéiit iz stated iqthe impugned letter
that the direct;on is omly im respect of Mr,B.Ramamurthy and it

cannot be made applicable im gemeral.
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4. 'Aggrieved by the abm-:‘e,'he has filed thisOA to set aside
the impugned letter No.PAD-I/IV/Pen/1994/541 at. 11-2-94(page-8)
and for a consequential direction to give him the same relief

as was given tc Mr,B,Ramamurthy by this Tribumal in Ta.45/88.

Today it was breught te our notice by the learmed counsel for

(c)

the respondents that the SLPébearing No.11956/94 im Civil

Appeal No,.2986/95 ya® filed L:r;he Apex Ceurt and the Apex Court

had held that there is no discriminatieon if the same benefit is
~  persons — : year
nct extended to tdwe/retired earlier to thecrucial /of 1979,

In view of the above decision of the Supreme Court, the 1earned

counsel for the respondents submity that the applicant is n?o no¢

entitled to the bepefit ¢ given to Mr.B.Ramamurthy whe was

applicant in TA,45/88,

5. The learned coumsel for the applicant also submite that
in view of the decisien of the Supreme Court, the applicant is
not eligible to gft the relief 3¢ prayed for im this OA,

= . : , .
6. In view of what is stated above, we find that the OA is
liable omly to ke dismissed and accordingly it is dismissed,

No costs,

(R. RANGARAJAN)

ﬂEMBER(JUDL.) | ‘ "MEMBER (ADMN, )
Dated : The ;nd June 1997. o R
(Dictated in the Open Court) ﬂw i
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Copy to:

1. Tha

Secrstary, Mins of I inange, North

Block, New Belhi.

2 The Accountant Ganeral,'Andhra Pradash—li; Hydarabad.

3. The Pay and Accounts OPPicer, 0/0 tha Cellector af Central
Excisse, Kanaauarithota, Guntury -

4, Dne
5& One

55 Ona
75 One

YLKR

cepy o Nr.v.sagayya Sarma, Aduacata,CAT,Hydarabad;

copy to Mr.7.Rajeswara Rae, Addl,CO

copy to D ‘R(ﬁ) CAT Hydaramad.
dupllcata copy.

5¢,CAT,Hyderabad.
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